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.. From that end in view, though Lt may

. not be pessible to allow any of the reliefs
slaimed, as such, in the pre esent U.A.. We

dirsct the respondents Lo e -gramine th

LE of all the appllcantut ,ddiVid“&i];»

e 1f all or any of them (excepling
x whose services have sinhce
terminated. in  whose case, ?C?ﬂGP?m'
sction would be subiect to the deci
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the O.A. filed by them in thatl ?ﬂ

san be granted any of the reliefs
by them, in this O.A,  Actlon i

- will serve the dual puawaf
ansuring  compliance  ofr rulings
perior Courts, to provide
pzamotxnndl avenues during the

@8 hesides bringing about
de ed  change in  the attitude
agmilhantgﬁ to put in thelr bhest, inn Lhe
jobs entrusted to Lhem.

With the above observabtions. Lhe U.A,
1e disposed of, with no order as te costh,

4, Against that order dated 1.%.92 applicants

M. 7803793 in the Hon ble Suprems oourt

b owas dismissed with the Tollowing order on 1Z.4.83

"Delay Condoned.

5ipoe  bhe  Tribunal has divected Union
India to reconsider the whole matler we
a0t inclined to interfere with this spec
lbava petition. AU Lhis stage Mi. e
Wwithdraws this petition. The special
is dismissed.
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Be impugned order dated 3.12.95 tAnnexure A
applicant  No.ot Shri P.5. Chandel was informed with

rofersnce  to  his representation deted 4.6.93 that the
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cusreme  Court  under Act. 32 of

dismissed after preliminary hearing on LT, EA ARNRAUrE

i, Meanwhile appllicants have notl denled In

thelr reioinder, the specliflc

mondente in Para 2 of thelr reply that relaxatlon In

age and technical gualifications were given to % out of

e boapplicants who were 1n s@irvice (Applics
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held for the said post, which upder the
Fules  is filled on direct recrultment bhasls, whils

applicant No,% who cleared the sxamination was appointed
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9. At the same cause of action between the Tame
parties has been adiudicatede upon in  the previous
titigation referred to above, this O0.A., 1s scuarsely LU

by the Princinle of Resg Judicata.
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a4, The O.A, ie accordingly d
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